273 Re. Hijacking of AGRAHAYANA 30, 1900 (SAKA) Indian Airlines 274

12.08 hrs.

COMMITTEE ON ABSENCE ' OR
MEMBERS FROM THE SITTINGS
OF THE HOUSE

MINUTES

SHRI D. AMAT \Sundargarh): 1
beg to lay on the Table Minutes of
the sittings of the Committee on Ab-
sence of Members from the Sittings
of the House held on the 15th Decem-
ber, 1978.

12.8% hrs.

RE. HIJACKING OF INDIAN AIR-
LINES BOEING AIRCRAFT—Contd.

THE MINISTER OF TOURISM AND
«CIVIL AVIATION (SHRI PURU-
SHOTTAM KAUSHIK): In view of
{the demand from the members re-
{ garding the hijacking, I am prepared
10 make 3 statement. But that would
be an interim statement. Whenever
I get additional information, I will
place it before the House,

MR. SPEAKER: I have received a
Calling Attention Notice. ,I have al-

ready allowed it. It will be taken up
at 2 O’Clock.

SHRI EDUARDO FALEIRO (Mor-
mugao): My point of order is this.
Some time back, I had given notice of
a breach of privilege against the Prime
i Minister and you have been kind
enougzh 10 assure me that by today you
would be giving your ruling in the
maliter. Now il you are going to give
it, this is the proper time to do it.

MR. SPEAKER: I am not yel reudy.
It will be done tomorrow,

AV ®aT i wea (freddt a32) ¢ mem
TR, AH NG FEAE R @ mrw =0k
STET gAT & ... (s3@utw)

MR. SPEAKER: Do not record. I
bave aiready said thal I have fixed up

Boeing Alrcraft

this subject to be tfaken up at

2 O’Clock.
SHRI KANWAR LAL GUPTA: **

ft gwan ez et () : osaw A YEw
- & g sqEeqT §1 N faw @40 56 WC
57 % AT IST @ E | WG qIHEWT Y
frawaret & fraw 56 #1157 X PO W
sam | 9AH wWez famigmt § § WAl
iy faeaeg % wgewT g & ar wrg
EEY FTHATEY TANfq I FT &q1q @ aHar
1w e vE Y g L Afy FedAT 9 agA
& 59 4T @Y a%ar § 5 qF gand omw
forw & FT6r a & . . . (cTwE) :

MR. SPEAKER: I have listed it for
9 O’Clock. Perhaps you have not
followed it. Do not record anything
more. I have already listed it.

SHRI Y. P. SHASTRI: **

SHRI NATHU SINGH (Dausa): Sir,
I want to make a personal explanation
under rule 357.

MR. SPEAKER: Then he must send
it to me first.

o ary fag ;| wsgw W@, AT q@AR
QHATHAN ¢ AOELEH 357 | ST AR gHIAIC
Al AT fesmand sy & 4 and wgr
Ao emamrmwr a1 | SRR
wgAFHFIITIag .. (voawm)

MR. SPEAKER: The rule about per-
sonal explanation says:

“A member may, with the perrhis-
sion of the Speaker, make a personal
explanation although there is no
question before the House, but in
this case no debatable matter may
be brought forward, and no debate
shall arise.”

SHRI S. NANJESHA GOWDA
(Hassan): Sir, in Bangalore so many
people have been killed. By whom?
It is by the Congress workers and the
Congress goondas. It is their party
which- is governing there. They ip-
cited the people... (Interruptions)
So, I would request the Prime Minister

**Not recorded.



